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IR A H./1.T.A. No. 264/Ahd/2021
(fAaRor 9§ / Assessment Year : 2012-13)

Kushal Manoj Aggrawal a5/ | Commissioner of Income
15, Manichandra CHSL-II,| s |Tax (Appeals)-12
Nr. Sun-N-Step Club, Circle-2(1)(2), Ahmedabad
Thaltej, Ahmedabad
380052
TArAT oI@r g./S3ms3mT H./PAN/GIR No.: ARRPABG374P
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ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the instance of thsessee is directed
against the order dated 31.03.2021 passed by Lohn@ssioner of Income

Tax (Appeals)-12, Ahmedabad (in short ‘CIT(A)") isang out of the
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order dated 19.12.2019 passed by the ACIT, Ce@irale-2(4), Ahmedabad
under Section 147 r.w.s. 143(3) of the Income Tat, A961, (hereinafter

referred to as ‘the Act’) for Assessment Year 2082-

2. At the time of hearing of the matter, none appéaon behalf of the

assessee. It appears from the records that tieakigarred by limitation for

143 days. No application for condonation of delas been filed by the
assessee, which has been first confirmed by us gpmy through the entire
records before us. Neither any application fordaration of delay nor any
affidavit to that effect is found to have been diley the assessee. It is
pertinent to mention that records reveal that th#enis being taken up by the
Bench from 14 July, 2023 and thereafter whenever the mattertakan up

in spite of service of notice, no one appeared enali of the assessee to
represent the case before us. Thus, having regardhe facts and

circumstances of the matter, we find that the @sgess not interested to
proceed with the matter. Even an application fondomation of delay has
been filed on their behalf to take an opportungyget the appeal admitted
upon condonation of delay in preferring the appmdbre us. Thus, having

regard to the conduct and lackadaisical approatheofssessee in the absence
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of any application for condonation of delay fileg the assessee, we do not

find any reason to admit the appeal. The santhasefore, dismissed.

3. In the result, appeal preferred by the assessiemissed.

| This Order pronounced on 29/01/2024

Sd/- Sd/-
(WASEEM AHMED) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad,; Dated 29/01/2024
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